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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION No. 121 of 2023 (WZ) 

Lalita Sandip Shinde ... Applicant 

Versus 

Chief Executive Officer, : ... Respondents 

Trimbakeshwar Muncipal Council 

DETAILED REPORT 

1) It is most humbly and respectfully submitted that, by an interim 

order dated 26/09/2023 this Hon’ble Tribunal has ordered to 

constitute a Joint Committee comprising one member each of Chief 

Officer Muncipal Council Trimbakeshwar, District Collector, Nashik 

and Chief Conservator Forest of Nashik and nominating The Collector 

Nashik as Nodal Agency of the said Committee. 

2) It is humbly submitted that, according to the above said order, 

The District Collector Nashik by his order dated 02/01/2024 has 

constituted the Joint Committee comprising The District Collector, 
) 

Nashik as President, Chief Conservator of Forest Nashik as member, 

Sub Divisional Officer Igatpuri-Trimbakeshwar Sub Division Nashik 
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as member, District Administrative Officer Municipal Council, 

Collector Office, Nashik as member and Chief Officer Municipal 

Council Trimbakeshwar as Member Secretary. 

3) It is humbly submitted that, according to the directions of this 

Hon’ble Tribunal the Joint Committee had visited the site in 

Trimbakeshwar on 03/01/2024. At the time of visit The District 

Collector Nashik, Chief Officer Trimbakeshwar Municipal Council, 

Range Forest Officer Trimbakeshwar, Tahsildar Trimbakeshwar and 

The Applicant were present. 

4) After the visit of Committee and Applicant ‘An Interim Report’ 

was submitted to this Hon’ble Tribunal on 08/01/2024 and seek 2 

months time for detailed report. 

5) This Hon’ble Tribunal had passed an interim order on 

10/01/2024 and ordered to submit the detailed report by Joint 

Committee. So this detailed report is here by submitted to this 

Hon’ble Tribunal. 

6) Before this order this Hon‘ble Tribunal also have ordered on 

dated 25/08/2023. In Para 5 of the said order it is mentioned that. 

“After having gone through the contents of this application, we 

find that the applicant has not produced any document before us 

declaring the area in question to be eco-sensitive because if any area is 
« 
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to be considered eco-sensitive where no permission for construction 

can be allowed, the same has got to be notified by the appropriate 

authority.” 

Upon this order Applicant have filed an additional affidavit. 

With this affidavit Applicant have submitted Exhibit ‘C’ copy of the 

aforesaid draft WGESA Notification $.0.3072 (E) republished on 

06/07/2022 which is a ‘Draft Notification’. In Exhibit ‘D-1’ the 

villages of Trimbakeshwar taluka are mentioned. But in it 

Trimbakeshwar village is not mentioned. Applicant have mentioned 

the properties in Schedule - B on Page No.11 of the petition as Gat 

No. 331, 335, 330 as well Survey No. 413, 414, 455, 416, 417, 418, 

458 & 384 near Ahalya River of Trimbakeshwar village. But it is 

seen that Trimbakeshwar village is not mentioned in Exhibit ‘C’ 

‘Dratt Notification® submitted by the Applicant. 

Also village Talegaon as mentioned in Schedule A is not 

mentioned in the said. ‘Draft Notification’. But village Pahine of 

schedule D is mentioned. Also Metghar Killa a village which is 

included in Trimbakeshwar Muncipal area is also mentioned, in the 

said ‘Draft Notification’. 

It is humbly submitted that this office is trying to verify if the 

“Draft Notification’ is published as final Notification or not. 

The Joint Committee formed had visited the survey numbers 

mentioned in the Applicant's main application with the Applicant on --° 

03/01/2024. The report is submitted as under. 
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Schedule-A 

The Applicant have not mentioned any specific Gat Number or 

Survey Number in her application,Schedule-A. Also even after given 

total freedom to her to show the places, she had not shown any 

specific Survey or Gat Number to Joint Committee related to 

schedule-A. Also Talegaon village is not mentioned in ‘Draft 

notification’ Exhibit ‘C’ 

Schedule-B 

As mentioned earlier Trimbakeshwar village is not included in 

the said ‘Draft notification’ ‘Exhibit C’. But only the village Metghar 

Killa is included in it which is a part of Trimbakeshar Muncipal 

Council. The survey numbers & gat number shown in schedule-B by 

the Applicant are of village Trimbakeshwar & not of village Metghar 

Killa, 

The report above Schedule-B is as under: 

1. Gat No.331 :- The area of Gat No.331 is a forest land and no 

construction or work is found there. 

2. Gat No.335 / Survey No.458 :- It is owned by Private person & 

reservation of public housing is there in Development Plan of 

Municipal Council. And no construction work has been found 

on this land. 

3. Gat No,330:- This land is in Possession of Bada Udasin Akhada 

& old construction is there on this land.
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4, Gat No.337 / Survey No.413 :- On the spot when visited by the 

Committee with the Applicant as shown by the Applicant. On 

the said land a bridge has been found to be under construction 

over the Ahilya River and as an easement road was found to be 

connected to the said bridge. The grant for the said work was 

found to be sanctioned from the State Government’s Nagar 

Utthan Yojana. At the time of visit the Applicant has 

mentioned that the bridge is bigger than required and has been 

constructed for the use of Resort / Commercial use and a 

smaller bridge can serve the same purpose. At the time of visit 

it is seen that work of bridge is stopped. According to estimate 

and The Indian Road Congress IRC: 5-1998 section 112.1 the 

minimum width of the two lane bridge should be 7.5 M. The 

Work is sanctioned according to Res. No.355 Dated 03/11/2020 

and Res. No.260 Dated 01/01/2020. Technical sanction was 

given by B & C department on 26/11/2021 And administrative 

approval was given on 25/06/2021. 

5. Then the Joint Committee visited as shown by Applicant to Gat 

No.337 / Survey NO.413, On this spot there is a building of 

Maharashtra Tourism Development Corporation (under taking 

of Maharashtra Government) The building is of an Auditorium 

& Tourist Facility Centre under Prasad Yojna. According to 

Town planning and Valuation department vide Trimbak/ 

no.31/survey no.413/535 Dated 15/02/2021 building plan was 

sanctioned. 
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6. Survey NO.455:- The land is owned by Naya Udasin Akhada 

and no work of construction is found. 

7. Survey NO.418:- No construction work is found on the land. 

8. Survey NO.414, 416, 417 are the lands reserved for ‘Sinhanstha 

Kumbha Mela’ and no construction work is found on the land. 

9. Gat No.335 / Survey No.458 is the land reserved for public 

housing and no any work is found on the land. 

10.Survey No. 384 is a land reserved for ‘Sinhanstha Kumbha 

Mela’ & no work is found on the land. 

11.Gat No.343/1 on this land & private tourist home building work 

is going on. The private land owner have placed pipeline for 

removal of rain water. The permission was granted by 

Trimbakeshwar Nagar Parishad by letter No. 2179/2022 Dated 

29/11/2022 for building permission. 

Schedule-C 

The Joint Committee had visited Gat No. 428 situated at the 

bottom of Gangadwar Hill the land is owned by Atal Akhada & 

Construction of worship House (Bhakta Niwas) is going on by the 

Building and Construction Department of Maharashtra Government at 

Mhalsadevi Trimbakeshwar. 

Schedule-D 

The Applicant has not mentioned any specific Gat Number or 

Survey Number in her application Schedule-D. Also even after given 

total freedom to her to show the places she had not shown any specific 
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Survey or Gat Number to The Joint Committee related to Schedule-D 

Also it is humbly submitted that the village Pahine is mentioned in the 

said ‘Draft notification “Exhibit-C’. 

On the basis of the above observations, the Committee is giving 

the following opinion: 

1. The issue regarding Trimbakeshwar village being in the 

declared Eco- sensitive zone is not confirmed. The Applicant 

may provide copy of final notification. 

2. The Construction work going on in the various spots shown by 

the applicant are being done with the permission of the 

Trimbakeshwar Municipal Council. The remaining Gat no. do 

not have any ongoing construction activity. 

3. The Forest department is the agency regarding any violation of 

rules regarding building works in rural areas. The Forest 

department has also been informed and kept aware of any 

works ongoing in the area. 

Dr. Shreeya Deochake, Sh Gosavl, 

(Member Secretary) (Member) 

Chief Officer, Trimbak M.C. District Administrative Officer 

a2 
—_—_—— 

Shiteta Sancheti, Sudhir Khande, 

ember) (Member) 
Tahsildar, Trimbakeshwar Sub Divisional Officer 

Igatpuri - Trimbakeshwar 

Rite Ranjan, 
(Member) 

Chief Conservator Forest, Nashik The Distrigt Collector, Nashik 
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MINISTRY OF ENVIRONMENT, FOREST 4ND CLIMATE CHANGE 
NOTIFICATION 

New Delhi, the 6th. duly, 2022 
8.0, 3072(E).—The following draft of the notification, which the Central Government proposes to 

issue in exercise of the powers conferred by section 3,0f the Environment (Protection) Act, 1986 (29 of 
1986) is hereby published, in supersession of the notification of the Government of India, Ministry of 
Environment, Forest and Climate Change published in Gazette of India, Extraordinary, Part II, Section 3, 
Sub-Section (ii) vide notification number S.O. 5135(E), dated the 3"October, 2018, as except as respects 
things done or omitted to be done before such supersession, as required by sub-rule (3) of rule 5 of the 
Environment (Protection) Rules, 1986, for the information of the public likely to be affected thereby; and 
notice is hereby given that the said draft notification shall be taken into consideration on or afer the expiry 
cf 2 pericd of sixty days from the date on which copies of the Gazette of India containing this notification 
are made available to the Public; 

Any person interested in making any objections or suggestions on the proposals contained in the 
draft notification may forward the same in writing, for consideration of the Central Government within the 
period so specified to the Secretary, Ministry of Environment, Forests and Climate Change, Indira 
Paryavaran Bhawan, CGO Complex, Jor bagh Road, Ali Ganj, New Deihi-110003, or at e-mail address: 
esz-mef@nic.in. 

Draft notification 

WHEREAS, Western Ghais is an important geological landform onthe fringeof the west coast of 
India and it is the origin of Godavari, Krishna, Cauvery and a number of other rivers andextends over a 
distance of approximately 1500kilometre from Tapti river in the north to Kanyakumari in the south with an 
average elevation of more than 600 metre and waverses through six States namely, Gujarat, Maharashtra, 
Goa, Karnataka, Kerala and Tamil Nadu: 

AND WHEREAS, Western Ghats is. global biodiversity hotspot and a treasure trove of biological 
diversity and itharbours many endemic species. of flowering plants, endemic’ fishes, amphibians, reptiies, 
birds, mammals and invertebrates and is also an important center of evolution of economically important 
domesticated plant species stich as pepper, cardamom, cinnamom, mango and jackfinit; 

AND WHEREAS, Western Ghats has many unique habitats which are home to a variety of 
endemic species of flora and fauna such as Myristica swamps,the flat-topped lateritie plateaus, theSholas 
and wetland and riverine ecosystems; 

AND WHEREAS, UNESCO has incinded certain identified parts of Western Ghats in the 
UNESCO World Natural Heritage Listbecause Wesierh Ghats is a Centre of origin of many species as also 
home for rich endemic biodiversity and hence a cradle for biolagicalevolution: 

AND WHEREAS, the Westem Ghats not only harbourich biodiversity, but also support a 
population of approximatslyfifty million people and include areas ofhigh human population density and 
therefore,there is a need to conserve and protect the unique biodiversity of Western Ghats while allowing 
for sustainable and inclusive development of the region: 

AND WHEREAS, the Ministry constituted a High Level Working Group to siudy the ecology, 
environmental integrity and holistic development of the Western Ghats in view of their rich and unique 
biodiversity andit was also tasked with the mandate to fake 2 holistic view of the issue and to bring synergy 
between protection of environment and biodiversity and needs and aspirations of the local and indigenous 
people, sustainable development and environmental integrity of the region and to suggest steps and way 

forward to prevent further degradation of the fragile ecology of the Western Ghats; 

AND WHEREAS, the High Level Working Group had since submitted its report to the Minisiry on 
the 15April, 2013which was kept in the public domain seeking comments/views of concerned 
stakeholders and was also sent to the concemed six State Governments of the Westem Ghats regionnamely, 

Gujarat, Maharashtra, Goa, Karnataka, Kerala and Tamil Nadu for their considered commenis/views on the 
report; 

a a 

ae 

a. 
a 

, 
x 

a 

198



ay
 

“tar ees 30] HE ET LAF + STA 121 

34 

‘Ecologically Sensitive Ares 

AND WHEREAS, the a ay Level Wor rouo hes identified approximately Ahirty- seven 

hotizontal distance of 1,30 € We st am Ghats region namely, 

Gujarat, t Maharashtra, ook amnaraka, neludes Protected Areas and World 
up hes recommended prohibition or 
sensitive Area which have meximum 

AND > WHEREAS, ihe Mi try vide OM No, 1 

had inter aliasought suggestions txom the State Gov 

Ecologically Sensitive Axea as iden figi Working ‘Group on the basis of physical 

verification; ~ - TT mo 

AND WHEREAS, the fiat 
of demearcating Ecologically Sensit! 
Area recommended by the Ite 

which includes 9107 sque 

© 

dertaken the exercise 

cologically Sensitive 
79903, .7 square kilometre, 

ave kilometre of non-forest area and 
are kilometreas compared to 13,1068 out f 

square kilometre recommended by y ‘dligh | ‘Le vel ¥ 5 

AND WHEREAS, sarlier tha Ministry issued a draft actification vide S. O. Mo. 733 (E),datedthe 

10° March 2014, declaring Ecologicaliy Sensiive Area in the Western Ghets taking into account the 

Ecologically Sensitive Area demarcated by reia Goverament for the State of Kerala instead of 

Ecologically Sensitive Area recommended by High Level Working Group for the State, while for other 

States of Western Ghats region the Ecologically sensitive Area recommended by the High Level Working 

iS SGraps 

. Group was considered ; 

AND WHEREAS, while res on number $.0. 733 (E),dated the 

ig March, 2014 some of the St had sought an opportunity to undertake 

demarcation of Ecologically Sensitive Area by ph zion and thé sarne was accorded by the 

Central Government vide leiter dated the o” fans 28 2Dif except for the State of Kerala; 

AND WHEREAS 
Forest Ministers of the Wes 

Ghats region on the 34 August, , 2015 te review the e pe gy cically Sensitive Area 

by physical verification and also to address the ap cehensions iconcems ex xpressed by the State 

Governments and the various stakeholders of Western Ghats from time to time; 

of the State Environment and 

iament of Western 

3 State Gavermments of Wester Ghats region had 

2g zh July, 2015 that demarcation of Beoloek cally Sensitive Area by 

physical verification is in avanced stages of compisteness; 

AND WHEREAS, i: was ie clarify that there will be no displacement 

or dislocation of the local pe g ait 8 wi zai) ly Sensitive Areas demarcated in 

the Western Ghats and pra i 1 activity shall also act be affected due to the 

provisions contained in the ¢ avant 1 ,otification; 

AND WHEREAS, the Central Go ernment cor vend a a meeting with the Members af Parliement of 

the Ww estern Ghats vegion on} we % that the Draft Notification dated 4 September, 

AND WHEREAS, the Cenirai Governt ent convened a meetin, ns with concemed State Govt. 

representatives in the Ministry < on |W Apt 2018 and desided that the Draft Notification dated 27" 

February, 2017 would be further dis ned accordiagly the draft Notification No. 

§.0. 5135(E) dated 3% Octebs issued for s' ehelder consultation; 

AND WHEREAS, the Central Government convened mectingswith concerned State Govt. 

representatives io discuss the draft at var ious forum and at the highest level including on 15" February, 

2019;21" May, 2020; 23rd No and 3°4" December, 202i:vherein various objections, 

comments and suggestionswere received fi from m the Siate Government onthe draft notification ne. 5135 (E) 

dated 3" October, 2018; wo 
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AND WHEREAS.in order to address the issues raised by the State Governments, the Ministry of 

Environment, Forest and Climate Change constituted a Commilice to re-examine the suggestions of the six 

State Governments in a holistic manner, keeping in view the conservation aspects of the disaster prone 

pristine ecosystem, and the rights, privileges, needs and developmental aspirations of the region; 

AND WHEREAS, the Committee observed that the time given for submission of the report of the 

Committee is inadequate in view of the complexity of the task and consequently the draft notification no. 

5135 (B) dated 3" October, 2018 on 30" June, 2022 could not attain finality. 

NOW, THEREFORE, in exercise cf the powers conferred by section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986) and sub-rule (3) of ruje 5 of the Environment (Protection) Rules, 1986, 

the Central Government hereby notifies the identified area of 36,825 squers kilometre which is spread 

across six Statesnamely, Gujarat, Maharashtra, Goa, Karnataka, Kerala and Tamil Nadu, as the Western 

Ghats Ecologically Sensitive Area. 

2. Boundary and Description of Western Ghats Eco-sensitive Area.-(1) The boundary and description of 

Eco-Sensitive Area as recommended by High Level Working Group excluding the State of Kerala is as 

under:- 

(a) the extent ofEco-sensitive area falling in each state.is as per Annexure As. AS 

(b) the State-wise map of the portion of the Eco-sensitive area in each State is as per Annexure —Bl to 

BS; 

(0) the State-wise list of villages falling within the Eco-sensitiveArea along with respectiveDistricts and 

Talukas is as per Annexure-C. 

(2)The Eco-sensitive Area in the State of Kerala is spread over of an area of 9993.7 square kilometre which 

includes 9107 square kilometre of forest area and $86.7 square kilometre of non-forest area and the 

boundary and description of Eco-sensitive Area and the village-wise details of Eco-sensitive area proposed 

by the State Government are available on the websiic of the Keraia State Biodiversity Board. 

3.Projecisand activities to be prohibited or regulated ih the Eco-sensitive area.- (1)The following categories 

of projects and activities shall be prohibited in Eco-sensitive Area except these proposals which have been 

received by Expert Appraisal Committees or the Minisiry of Environment, Ferestend Climate Change or 

State Level Expert Appraisal Committees or the State Level Environment Impact Assessment Authorities 

before the 17" April, 2013,the date on which the High Level Werkmg Group report was uploaded on the 

yvebsite of the Ministryand are pending consideration and such propesals shall be dealt in accordance with 

the guidelines and rules in existence at that time. 

(a) Mining.- There shall be a complete ban oa mining, querying aud sand mining in Ecologically 

Sensitive Area andall existing minesshall be phased out within five years from the daie of issue of the final 

notification or on the expiry of the existingmining lease; whichever is earlier. 

(b) Thermal power plants.No new thermal power projects and 

allowed inthe Ecologically Sensitive Area. 

jon of existing vlants shall be 

(c) Industry.-All new ‘Red’ category of industriesas specified by the Centzal Pollution Control Board or 

State Pollution Control Board and the expansion of such existing industries shal! be banned and the list of 

‘Red’ category of industries shall be as specified by the Central Pollution Control Board: 

provided that all existing ‘Red’ category of industries including heaith care establishments shallcontinue in 

Fco-sensitive Areaunder the applicable rules and reguiations. 

(a) Building,construction, township and area development projecis.-All new and expansion projects of 

puilding and construction with built up ares of 20,006 square metresand above and allnew and expansion 

townships and area development projects with an area of 50 hectares and above or with built up area of 

1,50,000 square metres and above shal! be prohibited andthere shall be no restriction on repair or extension 

@ Area as per prevailing laws and 
or renovation of existing residential Louses in the Eco-sensitivi 

regulations. 

> 

Note: (1) All existing health care establishm can continne in Beo-Sensitive Area and proposed Primary 

Health Centres established as per laws and regulations. 2 No resitiction in change in ownership of 

property. 
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{a) Hydropower pr projects- New Hydropower projects shall be allowed as per t! onment Impact 
issesemnent notification, publi fide number $.0. 15 rated t a t 006, subject to 

(i) uninterrupted ecological flaw of a 
comprehensive study establishes 

till a 

(ii) a cumulative study which as 
and forest and biodiversity loss: 

n the flow pattern of the rivers 

(iii) the minimum distance between one an ae and the other is maintained at three kilometre and 
not more than fifty per cent. of tae river ¢ is affected at any time, 

{b) The “range/ White” category of Industries as Spenilied by the Central Pollution Contro] Board or 
j compliance of environmental regulations but all 

efforts shall be made to promote industries with low environmental impacts. 

© the Environment Impact Assessment (c} In the case of activities that are 
j 2 "published by th neseatavin ebdinastegy of notification number S.0. 1533 (5). ¢ 

Environment and Forests ard 
are specifically prohibited u 
éevelopment needs before s 

provisions of the said notification. 

ood for “sarnulative i impacts and 

mental clearance by the Ministry under the 

(d) In particular and without 
forest land for non-foresiry purpose 
application stage to ca shalt be 

mation of the projec 
n the website of theMinistry of 

{e) The requirements of > med ¢ i heduled sz and other Traditional 

Forest Dwellers (Recogn ; nplied with and the 
consent of Gram Sabha for ux 

4, Implementation and Mc 
provisions of this notificaticn 
the State Governments sh 
enforcement of resirictions 
Governments shall inter-alia ¢ 2 
participation and involvement of Io ocal communiti 
shall be shared by the concermed State Gover 

Change . 

g and enforcement of 

tern Ghats region and 
fective monitoring and 

pn pen the State 

(2) A Decision Support and Monitor 
of Environment, Forest end Climate C 
Western Ghats region which shail asse 
baie and prove decision apes fecils 

Centre f for Western Ghats shall be established by the Ministry 
on with the six Stete Govermments of the 

us of ecology of Wester Ghats on regular 

ihe provision s of this notification and 
g enforcement. 

(3) 3 
carried out by the concerned State = Gave : 
the Ministry and all projects H 
Forest Clearance shall be monitored at | 
of Environment, Forest and Climate Chan 

ie oon Area shall be 

i the Regional Office of 
ch have a given Environmental Clearance or 

by the concerned Regional Office of the Ministry 

(4) All projects in the Ecc-se : Are f e if lish or Consent to 
Operate under the Water (F I f 1974) or the Air 
{Prevention and Control of P tonce a year by the 
concemed State Pollution C l prepar 7 

Health Report’in respect of 
inter-alia the details of steps ial 
make the same available in public domain. 

f provision 
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2. 

6. 

7. 

Table: State-wise area of Western Ghats Eco-sensitive 

Action for contravention-In case of any 

under the provisions of the Environment (Protection, 

shall be taken accordingly. 

contravention of the provisions of this notification, action 

Act, 1986 (29 of 1986) and other relevant siatutes 

The provisions in this notification shall be subject to the final orders of the court in pending 

litigation. 

The provisions of this notification shall not affect the ownership of the property in the Eco- 

sensitive Area. 

Ar 

[P. No, 1-4-2012-ESZ] 

Dr. §. KERKETTA, Scientist "G” 

Annexure A 

ea except for State of Kerala 

SL No. State Western Ghats Ecologically sensitive area 

(in square kilometre) 

1 Gujarat 4ag 

2 Maharashtra 17340 

3 Goa 1461 

4 Karnataka 20668 

5 Tamil Nadu 6914 

i 

Note: Actual area will be finalized based on the fetommendation of the State, views of stakeholders and 

ESZ Expert Committee. 

yp
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° [art lave 313] ARG ST MSA : SATA 175 

State District Village Name 

Kamataka Udupi Nedpalu 

Karnataka Udupi vchchur 

Karnataka Udupi Chara 

Karnataka | Udupi ; Hebri 

Karnataka Udupi Kabbinale 

Karnataka Udupi 

Karnataka Udupi 

+ Karnataka Udupi 

Karnataka Udupi Durga - 

Karnataka Udupi Mala 

<armataka Udupi Bedi 

Kariataka Udupi Nooralberta 

Karnataka Udupi Roscor 

Kamataka Udupi Hyndsor 

Kamataka | Udupi | Zolhe 
Karnataka Udupi | ¥edith 
Karnataka Udupi ji 

Karnataka Udupi Rundapura 

Karnataka Udupi Kumdspura 

Karnataka Udupi i 

Karmaiaka =| Udupi 

Kamataka Udupi 

Karnataka Udupi 

Karnataka Udupi 

Kamataka Udupi 

Karnataka Udupi 

Karnataka Udupi 

Kamataka Udupi 

Karnataka Udupi 

Karnataka Udupi 

Karnataka Udupi 

Karnataka Udupi 

Karnataka Udupi Arasabailu 

Karnataka Udupi Shedinmne 

Kamataka Udupi Iadammakki 

Karnataka Udupi 

Maharashtra | Ahmadnagar 

Maharashtra {| Ahmadnagar Shenit 

Maharashtra | Ahmadcnagar Waranghushi 

Maharashtra | Almadnagar | Jshagirdarwadi 

Maharashtra | Ahmadnagar | Ambevangan 

Maharashtra | Abmadnagar Panjare 

Maharashtra | Ahmadnagar Akola Chaighar 
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State District Taluk Village Name 

Maharashtra | Almadnagar Akola Udadawane 
Maharashtra | Ahmadnagar Akola Murshet 

Maharashira {| Ahmadnagar Akola Brmhanwada 

Maherashita | Abmadnagar | Akola Shinganwadi 
Maharashtra | Ahmadnagar Akola Samrad 
Maharashtra | Ahmadnagar Akola Ratanwadi 

Maharashtia | Ahmadnagar Akola Shirpunje Bk, 
Maharashtra | Ahmadnagar _ Akola Koltembhe 
Maharashtra | Ahmadnagar Akola Dhamanvan 

Maharashtra | Ahmadnagar Akola Kumsket 

Maharashtra | Ahmadnagar Akola Sbirpunje Kh. 

Maharashtta | Ahmadnagar Akola Shelad 

Maharashtra | Ahmadnagar Akola Shiswad 

Maharashtra | Ahmadnagar Akole Ambit 

Maharashtra | Ahmadnagar Akola Shilvandi 

Maharashtra | Ahmadnagar Akela Lavhali Otur 

Maharashtra | Ahmadnagar Akola 

Maharashtra | Ahmadnagar Akola 

Maharashtra | Abmadnagar Akola 

Maharashtra | Ahmadnagar Akola 

Maharashtta | Ahmadnagar Akola : 

Maharashira , Ahmadnagar Akola 3. 

Maharashtra | Ahmadnagar Akoia 1 Somalwadi 

Meharashtra | Almadnagar Akola Tale 

Maharashtra | Ahmadnagar | Akola x 

Maharashtra | Ahmadnagar Akola 

Maharashtra | Ahmadnagar Akola 

Maharashtra | Ahmadnagar Akola Palsunde 

Maharashtra | Ahmadnagar Akola Urabarwadi 

Maharashira | Ahmadnagar Phophazandi 

Maharashtra {| Ahmadnagar 

Maharashtra | Ahmadnagar 

Maharashtra | Abmadnagar 

Maharashtra | Ahmadnagar 

Maharashtra | Ahmadnagar 

Maharashtra | Dhule 

Maharashtra | Dhule 

Maharashtra | Dhule ° 

Maharashta | Dhule 

Maharashtia /{ Dhule 

Maharashta | Kolhapur 

Maharashta | Kolhapur Vinayakwadi 

Maharashita | Kolhapur Medhewadi 

we
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State District 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur Dardewadi | 

Maharashtra | Kolhapur Haloli i 

Maharashtra | Kolhapur Gavase | 

Maharashtra | Kolhapur 

| Maharashtra | Kolhapur oe 

Maharashtra | Kolhapur eee” 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

| Maharashtra | Kolhapur 

| Maharashtra | Kolhapur 

Maherashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur a 

[Maharashtra | Kolhapur Bada S™~*~—~iC ae BR 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maherashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

| Maharashtra | Kolhapur 

| Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur : 

i Maharashtra | Kolhapur 

| Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur | 

| Maharashtra | Kolhapur 

Maharashtra | Kolhapur 
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State District Taluk Village Nam 

Maharashira | Kolhapur Bhudragad Phaye 

Maharashtra | Kolhapur Bhudragad Phanaswadi 

Maharashta | Kolhapur Bhudragad Devakewadi 

Maharashtra | Kolhapur Bhudragad Khedge 

Maharashtra | Kolhapur ‘Bhudragad Murukate 

Maharashiza | Kolhapur Bhudragad Bidri 

Maharashira | Kolhapur hudragad Vasnoli 

Maharashira | Kolhapur Bandragad Padkhambe 

Maharashtra | Kolhapur Bbudragad 

Maharashtra | Kolhapur 

Maharashira | Kolhapur 

Maharashtra | Kolhapur Anuurlt 

Maharashtra | Kolhapur Kudtarwadi 

Maharashtra | Kolhapur Navale 

Maharashtra | Kolhapur Megholi 

Maharashtra | Kolhapur dragged Mhasarang 

Maharashtra | Kolhapur Bhudragad 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur Sinudragad 

Maharashtra | Kolhapur Shudrazad 

Maharashtra | Kolhapur 5! 

Maharashtra | Kolhapur 5 

Maharashtra | Kolhapur B 

Maharastra | Kolhapur’ 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashira | Kolhapur 

Maharashtra | Kolhapur 

Maharashira | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra. | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhepur 

Maharashira | Kolhapur . 

Maharashtra | Kolhapur Jelugade 

Maharashtra | Kolhapur Wo ghotre 

Maharashira | Kolhapur CThaadgad Kitvade 

Maharashtra | Kolhapur Chandgad Minvel 

Maharashtra | Kolhapur Thandgad “alargade 
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Maharashtra | Kolhapur Chandead Hajagoli 

Maharashtra | Kolhapur Chandgad Kodali 

Maharashtra | Kolhapur Chandgad Khalsa Mhahinge 

Maharashtra | Kolhapur Chandgad Kolik 

Maharashtra | Kolhapur Panhala Patpanhala 

Maharashtra | Kolhapur Washi 

Maharashtra | Kolhapur Raurvadl 

Maharashira | Kolhapur 

“Maharashtra | Kolhapur i ~ 

“Maharashtra {| Kolhapur Mucadewadi 

Maharashtra | Kolhapur : 

Maharashtra | Kolhapur Kahesvade 

Maharashtra | Kolhapur Fadagali 

Maharashtra Kolhapur 

‘Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

| Maharashtra | Kolhapur 

Maharashtra) Kolhapur 

Maharashtra | Kolhapur | 

Maharashtra | Kolhapur 

Maharashtta | Kolhapur | 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashira | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur Maranje 

Maharashira | Kolhapur arnawedt 

Maharashtra | Kolhapur 

Maharashira | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur “hefodi Tarf Ainghal 

Maharashtra | Kolhapur zrde 

Maharashtra | Kolhapur athanwadi 

Maharashtra | Kolhapur chiwadi 

Maharashtra | Kolhapur 
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State District Taluic 

Maharashtra | Kolhapur Radhanagari 

Maharashtra | Kolhapur Shahuwadi ‘Sonarli, 

Maharashtra | Kolhapur Shahuwadi Chandsi 

Maharashtra | Kolhapur Shahuweadi 

Maharashtra | Kolhapur Shahuwadi 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur Shakeowvadi 

Maharashtra | Kolhapur Shahwyadi 

| Maharashtra | Kolhapur halt 

Maharashtta | Kolhapur 

Maharashira | Kolhapur 

Maharashtra | Kolhapur 

| Maharashtra_| Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

‘Maharashtra | Kolhapur 

Maharashira | Kolhapur 

Maharashira | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashira | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Meharashtra ] Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashira | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Koihapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashira | Kolhapur 

Meharashtra | Kolhaper 

Maharashtra | Kolhapur l . 

Maharashtra | Kolhapur i Manjave 

))
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State District 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

| Maharashtra | Kolhapui 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

‘Maharashtra | Kolhapur 

Maharashtva | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Kolhapur 

Maharashtra | Nandurbar 

Maharashtra | Nandurbar 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

| Maharashtra | Nashik 

| Malarashtra | Nashik 
| Maharashtra | Nashik 

Maharashtra | Nashik 

Maherashtra | Nashik 

Maharashtra | Nashik 

Meharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nasink 

Maharashtra | Nashi‘ 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik | isatoari yadi 

i
 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra. | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra 

hale Khair 

J negra cls carawedi 

| Maharashtra 

Maharashtra | Nas 

Maharashtra | Nashik 
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State District Taluk 

Maharashtra | Nashik 

Maharashtra | Nashik g Y 

Maharashtra | Nashik Rahyan Dhenolt 

Maharashtra | Nashik .Ralwan Bhandane (Hatgad) 

Maharashira | Nashik Kalwan Dare Bhanagi 

Maharashtra | Nashik Kehwvan i 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashira | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashira | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashira | Nashik 

Maharashtra | Nashilc, 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik Rapume 

Maharashtra | Nashik * Boyer 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashira | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashira Nashik 
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| State District | ; 
| Maharashtra | Nashik 

| Maharashtra | Nashik 

| Maharashtra | Nashik 

| Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

| Maharashtra | Nashik 

_ Maharashtra 

Maharashtra 

Maharashtra 

Maharashtra | Nashik 

Maharashtra | Nashi: 

Maharashtra 

Maharashtra 

Maharashtra 

Maharashtra 

Maharashtra | Nashik 

Maharashtra. | Nashit: 

Maharashtra | Nashi!: 

i Maharashtra | Nashix 

| Maharashtra | Nashi: 

| Maharashtra | Nashi!: 
Maharashtra | Nashi!: 

| Maharashtra | Nashik 

Maharashtra | Nashix 

Maharashtra | Nashii 

| Maharashtra | Nas 

| Maharashtra | Nashii 

| Maharashtra | Nashi!: 
Maharashtra 

Maharashtra 

Maharashtra 

Maharashtra 

Maharashtra 

Maharashtra 

Maharashtra 

Maharashtra 

Maharashtra 

Maharashtra 

Maharashtra 

Maharashtra 

| Maharashtra 

Maharashtra 
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| State District Taluk [Village Name 

Maharashtra | Nashik Surgana | Murumdari 

Maharashtra | Nashik Surgana Undobel 

Maharashtra | Nashik Surgana Warambhe 

| Maharashtra Nashik 
Bhenshet 

| Maharashtra Nashik 

Maharashtra | Nashik 

Maharashtta | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maheraghira | Nashik 

Maharashtra | Nashik 

Maharashira | Nashik 

Maharashtra_| Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

) Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra _| Nashik 2 | Varageihir : 

Meharashira | Nashik 
Vaiekapada 

Makarashtra | Nashik sheer 

Maharashtra | Nashik ” 

Maharashtra | Nashik 

Maharashira | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 
_| 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

| Maharashtra | Nashik aheshwar 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Nashik 

Maharashtra | Pune 

Maharashtra | Pune 

Maharashtra | Pune 

Maharashtra | Pune 

| Mabarastitra Pune 
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